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* IN THE HIGH COURT OF DELHI AT NEW DELHI
Date of decision: 08.05.2026

+ OMP (ENF.) (COMM.) 188/2025

INTEX TECHNOLOGIES (INDIA) LIMITED

..... Decree Holder
Through:  Mr. Rudreshwar Singh and Mr.
Amit Chadha, Senior
Advocates along with Mr. Atit
Jain, Mr. Shanky Jain, Mr.
Harjas Singh, Ms. Tanishka,
Mr. Atin Chadha, Ms. Manisha
Chadha and Mr. Ayush Bhagat,
Advocates along with Mr.

Karmveer.

VEersus

IMRAN AHMED ANSARI & ANR. ... Judgement Debtors
Through:  Mr. Rohan Jaitley, Mr. Arun

Srivastava, Mr. Yogya Bhatia,

Mr. Akhil Srivastava and Mr.

Prashant Srivastava, Advocates.

CORAM:
HON'BLE MR. JUSTICE HARISH VAIDYANATHAN
SHANKAR

% JUDGEMENT (ORAL)

1. In view of the fact that this Court has today dismissed the

challenge to the Award under Section 34 of the Arbitration and
Conciliation Act, 1996 in O.M.P. (COMM) 199/2025 titled as “Imran
Ahmed Ansari & Anr. VS. Intex Technologies (India) Ltd & Anr.”, this
Court is of the considered view that no impediment now survives to

the execution and enforcement of the Arbitral Award.
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2. Consequently, the Judgment Debtors herein, in tems of the
Arbitral Award, shall be entitled to withdraw the amounts deposited
by the Decree Holder, subject to due compliance with all procedural
formalities.

3. The Judgment Debtors are directed to ensure that all necessary
documents, compliances, and formal requirements pertaining to the
reversal of the transfer memorandum are duly completed within a
period of four (4) weeks from today.

4. In view of the aforesaid directions and observations, the present

Petition, along with pending application(s), if any, stands disposed of.

HARISH VAIDYANATHAN SHANKAR, J.
MAY 08, 2026/tk/kr/ma
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